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fafer otk =y w=ray
(=g fam)
(s fafSre dar grfSrawon)
Jferg=ET
3 faoell, 25 TR, 2021
B3I, 3495(3).—b=1g U0y, Ity fAfdres dar wifdraRer fom, 1995 & fm 10, & wm ufeq
HAT UTTABROT ST, 1987 (1987 T 39) Bl &RT 3—3 & §RT Yaed TGl BT YANT HRA U R & S<ddH
AT & A [RERT 31 U U, AFAdd) Bl debld JHa 9 STaad el e |ar | &1
ey AR HRAT § IR fIA® 09.02.2000 B U ARG . 115 (1) H f=foRag weies a=ar w,
I —
Ied SIEGAAT H BH G&T 1 3R IEY Hdg Uldedl & ©IF R EfoiRaa ufaftedr gforenfua a1
SIreafY, arerfe—
1. IR I R IR CIE | BIS o — 37eTe

Y 2, AR =hT S&ddH YTTeTd

[®14. 6 (1) /95—Ter]

3eNd FAR o9, G Afa

qrg fewr : STaaw <marer fafde Jar |ffd & Mo ¥ G4 o siRgEe @1 em 115 (@), fIHiE 9.2.2000
ERT UGIRIG &1 73 o dcywdrq f&Hld 25.2.2000, 20.8.2000, 22.11.2001, 29.5.2002, 1.1.2003, 10.4.2003, 25.9.2003,

8.3.2004, 8.6.2004, 18.07.2005, 11.11.2005, 11.07.2006, 15.02.2007, 21.10.2008, 13.5.2009, 11.8.2009, 18.01.2010,

18.10.2011, 27.06.2012, 29.05.2014, 09.10.2014,17.12.2015, 28.11.2016 10.01.2017,19.01.2017, 30.08.2017, 08.10.2018,
27.11.2018, 07.03.2019, 29.11.2019 Ud 07.09.2020 I JARIAT §RT HNET &1 T3 7 |
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MINISTRY OF LAW AND JUSTICE
(Department of Justice)
(NATIONAL LEGAL SERVICES AUTHORITY)
NOTIFICATION
New Delhi, the 25th August, 2021

S.0. 3495(E).—In exercise of the powers conferred by Section 3A of the Legal Services Authorities Act,
1987 (39 of 1987) read with Rule 10 of the National Legal Services Authority Rules, 1995, the Central Authority
hereby nominates Mr. Justice A.M. Khanwilkar, Judge, Supreme Court of India, as Chairman of the Supreme Court
Legal Services Committee with immediate effect and makes the following amendments in its Notification
No. S.0.115(E) dated 09.02.2000, namely:-

In the said Notification, for the serial number (1) and the entries relating thereto, the following shall be
substituted namely:-

1. “MR.JUSTICE AM. KHANWILKAR — CHAIRMAN”

Judge, Supreme Court of India.
[F.No. 6(1)/95-NALSA]

ASHOK KUMAR JAIN, Member Secy.

Foot Note : The principal notification constituting the Supreme Court Legal Services Committee was published vide
S.0. 115(E) dated 09.02.2000 and was subsequently amended vide Notifications dated 25.02.2000, 20.08.2000,
22.11.2001, 29.05.2002, 01.01.2003, 10.04.2003, 25.09.2003, 08.03.2004, 08.06.2004, 18.07.2005, 11.11.2005,
11.07.2006, 15.02.2007, 21.10.2008, 13.05.2009, 11.08.2009, 18.01.2010, 18.10.2011, 27.06.2012, 29.05.2014,
09.10.2014, 17.12.2015, 28.11.2016, 10.01.2017,19.01.2017, 30.08.2017, 08.10.2018, 27.11.2018, 07.03.2019,
29.11.2019 and 07.09.2020.
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